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BEFORE THENATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 528 OF 2024 

IN THE MATTER OF: 

Farukh Chouhan      …Applicant 

versus 

State Level Environment Impact 

Assessment Authority Uttar Pradesh  ...Respondent(s) 

REPLY/OBJECTION ON BEHALF OF ANSWERING 

RESPONDENT NO. 06 – M/S. P. C. GUPTA & COMPANY 

MOST RESPECTFULLY SHOWETH: 

1. That the above captioned matter is filed by the present Applicant

namely   Farukh Chouhan alleging that answering Respondent no.

06 (“hereinafter to be referred as the ‘answering Respondent”) is

carrying out mining in complete violation of the Environmental

Clearance. It was further alleged that Illegal mining activity is

undertaken in non-compliance of several General and Specific

Conditions laid down in the Environmental Clearance. Particularly

in respect of use of Heavy JCBs, Undertaking In-Stream mining in

Yamuna, Exceeding mandated Depth Limits, Illegal nighttime

mining in Yamuna, Unauthorised mining beyond approved leased

area, No replenishment study conducted and No six monthly

compliance report submitted. That the Mining activity is

undertaken in violation of the provisions of Sustainable Sand
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Mining Guidelines, 2016 and Enforcement & Monitoring 

Guidelines for Sand Mining, 2020. 

2. That this Hon’ble Tribunal vide order dated 13.05.2024 was pleased 

to issue the notice in the captioned matter and constituted a Joint 

Committee comprising of the representative of Member Secretary, 

CPCB, representative of Member Secretary, UPPCB, RO - MoEF 

& CC and District Magistrate, Shamli. The District Magistrate 

Shamli will act as the nodal agency wherein it was assigned to the 

Joint Committee that it will ascertain whether the lease has been 

granted for mid-stream mining, whether the Respondent no. 6 has 

carried out the mining in excess of the leased area and has violated 

the Environmental Clearance conditions and also ascertain the 

extent of damage, if any, caused by Respondent No. 6 and submit 

the action taken report. 

3. That the Joint Committee, in compliance of the order dated 

13.05.2024 passed in the captioned matter, visited the sited and 

submitted its report on 06.08.2024 wherein it was found that mining 

operation had been closed and all the machineries were removed 

from the site except the weighing bridge. 

4. That pursuant to above, the present reply is being placed by the 

answering Respondent. The answering Respondent has carefully 

gone through the contents of the Original Application and 

Inspection Report, after having read and understood the contents 

thereof. Further the Original Application does contain any facts and 

evidence qua the allegations made hence, the answering 

Respondent is filing the present Reply to bring out the true and 
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correct facts and documents on record for the proper adjudication 

of the present issue in hand. 

5. That answering Respondent denies each and every averment, 

allegation, contention and submission made by the Original 

Applicant in the captioned Original Application, unless the same 

are specifically admitted herein below.  

PRELIMINARY SUBMISSION(S): 

6. At the outset, it is submitted that the present Original Application is 

barred by limitation under Section 14 (3) of the NGT act, as the 

applicant has raised the various issues pertaining to environment 

qua two lease holders out of which one of the leases is of the 

answering Respondent. It is submitted that the applicant by way of 

present Original Application has raised the issues qua the Illegal 

mining activity being undertaken, non-compliance of several 

General and Specific Conditions laid down in the Environmental 

Clearance and all these issues raised by the Original Applicant are 

barred by limitation as the present application is filed after six 

months from the date of the grant or from the date of the cause of 

action. Moreover, applicant has not filed any application for 

condonation of delay with the Original Application, hence the 

present Application to be dismissed at the threshold. 

7. It is further submitted, that applicant herein has not annexed any 

document so as to substantiate its allegations made in the present 

application which shows the present application has been filed 

raising frivolous allegations so as to harass the answering 

respondent and several other similarly situated mine owners and 

thereby misusing the Judicial System.    

3656



Issue with respect to the Replenishment Study: 

8. It is submitted that the answering Respondent in accordance with 

the guidelines gets studied the replenishment of materials in order 

to ascertain the quantity of materials replenished and the same has 

been submitted to the Regional Officer, Uttar Pradesh State 

Pollution Control Board.  

Issue with respect to the Cluster mining: 

9. It is submitted that the cluster certificate was issued to the 

answering Respondent on 23.07.2018 declaring the presence of one 

more Lease within 500 meters nearby the answering respondent’s 

lease.  

Proper Plantation has been done: 

10. It is submitted that the Plantation has been done and being 

maintained as per the conditions laid down in the Environmental 

Clearance. That the answering Respondent has bought 459 plants, 

from Green Ways Nursery in the month of July 2022, 459 plants, 

from Green Ways Nursery in the month of July 2023, and 459 

plants, from Green Ways Nursery in the month of July 2024. That 

the plantation of the saplings has been confirmed by the Chief of 

the Village namely Tanvir Chauhan.   

A copy of receipt of purchasing the saplings issued by the Green 

Ways Nursery and confirmation of the plantation by the Chief of 

Village Annexed herewith as ANNEXURE R-1 (Colly).   

Compliance of the Six-monthly Report: 

11. It is submitted that the Six-monthly Compliance Report has duly 

got prepared as per the conditions laid down in the Environmental 

Clearance and the same has been submitted to the District 
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Magistrate, Shamli, Uttar Pradesh. That the Six-monthly 

Compliance Report has been provided to the Joint Committee 

during the inspection and the same is already on record before this 

Hon’ble Tribunal.   

Issue with respect to illegal mining: 

12. It is submitted that the answering Respondent has all kinds of

requisite permissions from the respective authorities such as,

Environmental Clearnce, Consent order dated 15.12.2021 under

Section 21/22 of the Air (Prevention and control of Pollution), Act

1981, and Consent order dated 15.12.2021 under Section 25/26 of

the Water (Prevention and control of Pollution), Act 1974 which are

annexed herein. It is further submitted that there is no illegal mining

activities are being carried out by the answering Respondent.

Issue with respect to NOC from the Ground Water Authority.

13. It is further submitted that on 10.06.2024 answering Respondent

has applied for the No Objection Certificate from the Ground Water

Authority for the Ground water extraction from.

BRIEF FACTUAL CONSPECTUS OF THE CASE

14. That on 10.04.2018, E-auction notice bearing no. 1773 of the

year 2017-18 was issued by the Mining Section, Office of District

Magistrate, Shamli, Uttar Pradesh inviting to get participation in the

auction for mining sand in the river bed of Yamuna.

A copy of the E-auction notice bearing no. 1773 of the year 2017-

18, dated 10.04.2018, issued by the Mining Section, Office of

District Magistrate, Shamli, Uttar Pradesh is annexed herewith and

marked as ANNEXURE R-2.
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15. That after E-auction notice bearing no. 1773 of the year 2017-18,

dated 10.04.2018, issued by the Mining Section, Office of District

Magistrate, Shamli, Uttar Pradesh, answering Respondent

participated in the E-auction.

16. That the Letter of Intent (LOI) dated 07.06.2018 was issued by

Mining Section, Office of District Magistrate, Shamli, Uttar

Pradesh in favor of the answering Respondent for mining of sand at

Gata No. 621ma, 622ma, River Yamuna, Village, Mandawar,

Tehsil – Kairana, District Magistrate, Shamli, Uttar Pradesh, Lease

Area – 20.34 hectare. The Letter of Intent dated 07.06.2018 is valid

for the period of 5 years, commencing with effect from the date of

environmental clearance by the competent authority or on expiry of

a period of 12 months from the date of this communication of

acceptance of highest bid/issuance of “Letter of Intent” whichever

is earlier.

A copy of the Letter of Intent dated 07.06.2018 issued by Mining

Section, Office of District Magistrate, Shamli, Uttar Pradesh to the

answering Respondent is annexed herewith and marked as

ANNEXURE R-3.

17. That on 20.07.2019 public hearing, headed by District Magistrate,

Shamli, Uttar Pradesh, bearing Reference No. 731/Public-

Hearin/P.C. Gupta/Shamli/2019 was conducted with respect to

grant Environmental Clearance to the M/s. P. C. Gupta and

Company/answering Respondent for mining of sand at Gata No.

621ma, 622ma, River Yamuna, Village, Mandawar, Tehsil –

Kairana, District Magistrate, Shamli, Uttar Pradesh, Lease Area –

20.34 hectare.
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 A copy of public hearing dated 20.07.2019, headed by District 

Magistrate, Shamli, Uttar Pradesh is annexed herewith and marked 

as ANNEXURE R-4.  

18. That on 17.03.2021, the SEIAA, UP granted Environmental

Clearance (EC) to the answering Respondent for mining over a

mineable area 18.8532 hectares at Gata No. 621ma, 622ma, River

Yamuna, Village, Mandawar, Tehsil – Kairana, District Magistrate,

Shamli, Uttar Pradesh.

A copy of Environmental Clearance dated 17.03.2021 granted by

SEIAA, UP is annexed herewith and marked as ANNEXURE R-5.

19. That on 15.12.2021, Consent order under Section 21/22 of the Air

(Prevention and control of Pollution), Act 1981 bearing Ref No.-

144418/UPPCB/Circlre3(UPPCBHO)/CTO/air/SHAMLI/2021

, was issued to M/s. Prem Chand Gupta and Company/answering

Respondent herein and the same is valid for the period from

14.12.2021 to 31.12.2025.

A copy of the Consent order dated 15.12.2021 under Section 21/22

of the Air (Prevention and control of Pollution), Act 1981, granted

to the answering Respondent is annexed herewith and marked as

ANNEXURE R-6.

20. That on 15.12.2021, Consent order under Section 25/26 of the

Water (Prevention and control of Pollution), Act 1974 bearing Ref

No.-144685/UPPCB/Circlre3

(UPPCBHO)/CTO/water/SHAMLI/2021, was issued to M/s.

Prem Chand Gupta and Company/answering Respondent herein

and the same is valid for the period from 14.12.2021 to 31.12.2025.

A copy of the Consent order dated 15.12.2021 under Section 25/26
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of the Water (Prevention and control of Pollution), Act 1974, 

granted to the answering Respondent is annexed herewith and 

marked as ANNEXURE R-7. 

21. That, in view of the above facts and circumstances of the case and 

the answering Respondent has a good case on merits and the 

Original Applicant has made bald allegation without any 

proofs/evidence to substantiate its allegation hence, the present 

Original Application may be dismissed with cost as mere 

allegations have been made without any cogent proof qua the 

answering Respondent. 

22. That the supporting Affidavit is being filed along with this Reply.     

FILED BY  

THROUGH                                                                         

 

VINAY KUMAR SINGH  

(ADVOCATE FOR RESPONDENT NO.6) 

OFFICE:-D-206, 2ND FLOOR,  

LAJPAT NAGAR I,  

NEW DELHI-110024 

MOB: -97714 72678 

imvinay0079@gmail.com  

   

PLACE – NEW DELHI 

DATE -    24.01.2025   
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2. That the accompanying reply have been drafted under my Instructions, which I have 
read and understood. I further state that the averments made therein are true and 
correct to my knowledge and belief. 

3. That the Annexures flied along with the reply are true copy of their respective originals. 

VERIFICATION 

Verified at Gurugram, on this 20th day of January 2025 that the contents of 
my aforesaid affidavit are true and correct to my knowledge and belief. No part of It is 
false nor anything material has been concealed therefrom. 

A~, 

JOGINDER SINGH 
ADVOCATE & NOTARY 

Teh Wawabad, Dist!. Gurugram (Hr.) 

2 5 JAN 2025 
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wim .... i .. 2 
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i1' '""'" '{if lf"ffl · 0131 - 2436493 
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'3i'I( ~ Si\q0i ~cj':,fUJ -aitt, !i'-i'f'f><"1•1< 
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~~~ 
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~ ~ ~ ~ ~ \iq-<~cffl ~ llf~l¥l ,ri-11 ~ qllfc1"1lft"lr '54-illfffi-1 c/; ~ 
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3N-cl-t: 3:00 ~ ~ . :lllf!JI ~ 3fUlffifl ii JITTM~ ~ rnft I 

~ ~ -lj-=tqr, q;r q;rdqm. cft~4)~1<A) ~ ~o~o ~ :Ji)d11q; ~ 3fft1iffl 

~ 311q:lt4ch <lif4ql~ ~ ~ i1R ~ ~ I 

J·,·<..~ ·.f?-;.:, 

'JTftT."11 
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3-

4-
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.,ft' fcl~q; ~. tft:,\)Q ~ . ~QUO S:,<i!40I Ptli?IOI ~ . !J'1fW>-< .. PI'< 

~ ~ ~ . 31cR ~ . ~QUO s:i<i.qUj Ptli?IOI ~. !j'1fW>-<'141'< 
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00 ~ t I ~ ~ "' 31:\fli'< ~14'4/'<1~4 ft•tli.11'< tr,5ll 1l ~ 

~ ~ ~.:,jct, 19.06.2019 ~ 3l1ft \i\illtwll ~ iifa~4., ~cffi~fl 1' os~i't 
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~ ~ am qR4),1Mt <PT ~ fc)q-<01 ~ qqfq'(ufrq flffl11r 
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"t& R-1icn 01.os.201a ~ t I 

R-1ic6 27.07 2018 cf;1 fft~Pi•i q;f '<-IA Director Mines and Geology~ 

31:f-OG'1 ~ "'Tm ~ R1i<t> 13.11 .2018 q;1 SElAA, U.P. ~ TOR~ 
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ANNEXURE R-5 24
S!ate Level Environment Impact Assessment Authority, Uttar Pradesh 

To, 
Shri Prem Chand Gupta, 
140, Ward No-1, Hally Mandi, 
Pataudi, Gurgaon, Haryana• 123.003 

Directorate of Environment, U.P. 
Y-u,eet Khand-1,Gomti Nogar,Luc:know -226 010 
Phone: 9l-522-2J-Oo 541, Fax: 9l•522-2J-Oo 54,3 
E-mail : d<>,uplko@yahoo.com 
Wcb:site: www . .seiaaup.co.m 

Ref. No .... ~.l..~ ..... ./Parya/SEIAA/5005-4451/2020 Date: / ';j- March, 2021 

Sub: Environmental Clearance for Sand/Morrum Mining from Yamuna River Bed at Gata No.-62lma, 
622ma at Vill.Mandawar-4, Tehsil-Kairana, District•Shamli, U.P., M/s P.C. Gupta. (Leased Area-20.34 ha). 

De'3r Sir, 
Please refer to your application/letter dated 10-08-2018, 18-08-2018, 23-08-2019, 16-0!t-2019, 15-

06-2020 & 10-02-2021 addressed to the• Secretary, SEAC, Directorate of Environment, U.P., Lucknow on the 
subject as above. The State Level Expert Appraisal Commit tee considered the matter in its meetings held on 
dated 17-12-2020 and SEIAA meeting 24-02-2021. 

A presentation was made by the project proponent along with their consultant M/s Greencindia 
Corisulting Pvt. Ltd. The proponent, through the documents submi tted and the presentation made Informed 
the committee that> 

1. 
2. 
3. 

4. 

5. 

6. 

7. 
8. 
9. 

l · The environmental clearance is sought for Sand/Morrum Mining from Yamuna Rfver Bed at Gata 
No.-.621n,a, 622ma at Vill.Mandawar-4, Tehsil-Kairana, District-Shamll, U.P., M/s P.C. Gupta. (Leased 
Area• 20.34 ha). 

2· The terms of reference in the matter were issued by SEIAA, U,P, vide letter no. 

431/parya/SEAC/4451/2018<:lated 13/U/2018. 
3- The public hearing was organized on 20/07/2019. Final EIA report submi tted by the project 

proponent 011 :zJ/08/2019. 
4- Salient features of the project as submitted by the project proponent: 
On-line proposal No. SIA/UP/MIN/28676/2018 
File No, allotted by SEIAA, UP 500S/4451 
Name of Proponent M/s P.C Gupta & Company 

Prem Chand Gupta (Au thorlted Si2natory) 
Full correspondence address of proiionent and D-2, 2116, VasantKunj, New Delhi - 110070 
mobile no, 
Name of Project Mandawar 4 (Area 20.34 ha) sand/morrum mine on 

Yamuna river 
Project location (Plot/Khasra/Gata No.) VIiiage- Mandawar, Telisil- Kairana, District - Shami!, 

Uttar Pradesh 
Name of River Yamuna Rlver 
Name of VillaRe Mandawar 
Tehsil Kairana 

10. District Sham Ii 
11, Name of Minor Mineral Sand/Morrum 
12. Sanctioned Lease Area (in Ha.) 20.34 Hectares 
13. Mineable Area {in Ha.) 18.8532 Ha, ,. 
14 . Zero level mRl 231m --
15. Max, & Min mrl wi thin lease area 236 mRL - 232 mRL. 

16. Pillar Coordinates (Verifled by DMO) Point Latitude longitude 
A 29'27'21. 79"N 77" 8'15.0S"E 
1l 29' 26'57.48"N 77' 8'13.42"E 

,d, 
i,.. t • 29' 26' 57 S9"N 77• 8'17.59"f 

~ . - --- . 
29'26' 58, 67"N 77' 8'2S.16"C - -t\:';lrX! ,,;:.-·e·' 29• 2119 .r19'1N 1r 8125.03"E -- --
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25
E.C. for S-1nd/ Morrun, Mining from Yamuna Riv~r Bed at Gata NoAi21ma, 622ma a t Vill.Man.dawpr-4, Tehsil-Kairana, 

Ois-ttiCt•Shamll1 U.P., M/s P.C. Gupta. (LQas~ Area- 20.34 ha}. 

F 29'27' 14,84" N 77• 8'24,4G"E I . 

G 29'27'1S.02"N 77' 8'28.28"f 
. 

H 29'27'l6.66"N 77' 8'28-.45'E 

I 29'27'14.9S"N 77' 8'26.02"E 

J 29"27'21.36"N 77" 8'1S.07"E 

K 29'27'19.0S"N 77• 8'14.9G"E 

17. Tot.al Geological Reserves 5,65,596 m' 

18. Total Mineable Reserves in LOI 2,03.400 m' 
19. Total Proposed Production 10, 17,000 m ' 

20. Proposed Production/year 2,03,400 m'/Year 
2.1. Sanctioned Period of Mine lease 5 Years 

22. Production or mine/day 814 m'/Oay 

23. Method of Mining Open<'.ast Se1Yli-mechani1ed mining 

24. No. of working days 250 days/ Year 

25. Working hours/day 12 Hours 

26. No. Of workers 60 

27. No. Of vehicles movement/day 90 

28. Type of land Govt. Land 

29. Ultimate Oepth of Mining 1.25m 
30. Nearest metalled road from site 2127 m 

31. Water Requirement PURPOSE REQUl~EMENT {KLD) -
OrinkinR 0.60 --
Suppression of dust 1.16 -Plantation 7.34 . 
Others (if any) . 
Total 9,1 ·-

32. Name of QCI Accredited Consultant with QCI Greendndia Consulting Pvt Ltd. 
No and period of validity. NAOET /EIA/1619/RAOOS.8 valid till 27 /10/7.019 

' · -
33. Any l itigation pending against the project or No 

land in anv c~urt 

34, Details of500 m Cluster Map & certificate 2071/l(HA,Vl,-2018, Dated: 23'0 August, 2018, 

verified bv Minin.R Officer 
35. Details of Lease Area in approved OSR DSR ShuddhiPatra(213/l<ha,Vi.-2018)dated 02 Aug-

2018 issued by DM Shamli 

36 . Length and breadth of Haul Road Length 2127 meters pa,sing from RanaMazra villag~ 

and Width 6,0 rn 
37, No ofTrees to be Planted 459 Trees 

38, EMPCost Rs 8,93 l acs 

39, CTR Cost Rs 2.24 lacs 
5- The mining would be restricted to unsaturated zone only above the phteatlc water table and will not 

Intersect the ground water table at any point of time, 
6- The mining operation will not be cafried out in safety zone of any bridge or embankment o/ In 

ecofragile zone such as habi tat of any wild fauna. 
7- There is no litigation pending in any court regarding th,s project. 
8- The project proposal falls under category-l(a) of EIA Notification, 2006 {as amended). 

Based on the recommendations of the State Level Expert Appraisal Committee meeting held on 17-12· 
2020 on the above said project, the State level Environment Impact Assessment Authority meetings held on 

dated 24-02-2021 has decided to granl the Environmental Clearance to the ti tle project for collection of 
2,03,400 m' /Year is proposed lease are a 20.34 ha subject to effective implementation of the following 

General Conditions and specific conditions: ~-~ 
General condition: \ ,,r 
1. This environmental clearante is subject to allotmc 1 ")'~il-/~-se in favour of project proponent by 

Olstrkt Administralion/Mining Oepa1 l1trent. o·~';lt.,. \ ,.;-i:. .. ,i , . • 
!1 

~ ~ 
-~ ,, 

0 
• 10 Page 2 ol?. 
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• 
' 

/ • • 
E.C. for Sand/Morrum Mlnins from Yamuna River Beet at Gata No.•621mi., 622ma at Vill.Mandawar-4, Tehsil-Kairnna, 

Oistrict•Shamli, U.P~, M/s P.C. Gupta, ((eased Area-20.34 ha}. 

2. Forest clearance shall be taken by the proponent as necessary under law. 
3. Any change in mif\ing area, khasra numbers, entailing capacity addition with change in process and or 

mining techno logy, modernization and scope of workiog shall again require prior Environmental 

Clearance as per the provisions ofEIA Notification, 2006 (as amended). 
4. Precise mining area will be jointly demarcated at site by project proponent and officials of 

Mining/Revenue department prior to st-arllng of mining operations. Such site plan, duly verified by 
competent authority along•with copy of the Environmental Clearance letter will be displayed on a 

hoarding/board at the sit<!. A copy of site plan will also be submitted to SEIAA within a period of 02 
months. 

S. Mining arid loading shall be done only w ithin day hours time. 
6. No mining shall be carried out in tlhe safety zone of any bridge and/or emb-ankment. -

7. It shall be ensured that standards ,elated to ambient air quality/effluent as pre·scribed by the Ministry 

of-Environment & Forests are strictly complied with, Water sprinlders and ·other dust control majors 
should be <)j,pli.ed to take-care of dust ge.nerated during mining operation. Sprinkling of water on haul 
roads ro· control dust will be ·ensured by the project prop.ooent. 

8. All necessary st atutory clearances sh'all be optained before ~art of mining operations. If this condition 
Is violated, the clearance shall be automatically deemed to have been cancelled. 

9. Parking of vehicles should not be made on public places. 
10. No tree-felling will be done in the leased area, except only with the permission of Forest Department. 
11. No wildlife-habitat will be infringed. 

12. It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil 
dlaracteristics of the river bed /basin, where mining is carried out. 

13. _It· shall be ensured that mining operation .0f Sand/Mora,n will not in any way disturb the,. velocity and 
flow pattern of the river water significantly. 

14. It shall be ensured that there is rao fauna dependaAt on the r iver bed or areas close to mining for its 
nesting. ;,. report on the same, vetted by the competent authority shall be submitted to the RO, PCB 

and SEIAA within 02 months. 
-15. 

16. 

17. 

18. 

19. 

20. 

21. 
21.. 

Z3. 

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCS,ind 
SEIAA within six months. 

Hydro•geologlcal study .shall be carried out by a reputed organitatlon/institute within Six months and 
esta~lish that mining in the said area will not adversely affect the ground water regime. The report 
shall be submitted to t he RO, PCB and SEIAA withi11 six months. In case·adverse impact is observed 

/anticipated, mining shall not be carried out. 
Adequate protection a·gainst dust and o ther envrronmental pollution due to mining shall be made so 
that the habitations {if any) close by the lease area are not adv,ersely aff-ected . The status of 

implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and this activity 

should be completed before the start of sand mining. 
Need-based assessment fof the nearby villages shall be conducted to study economic measures which 
can help in improving the quality- of life of economically weaker section of society. Income generating 
projects/tools such as development of fodder farm, fruit bearing orchards, vocational trainiQg etc. c~n 

form a part of such program me. The project proponent shall provide separate b.udget for community 

development activities and incom_e gen~rating programmes. 
Green cover development shall be carried out following CPCB guidelines including sele(tion of plant 
species and in co11sultation with title local OfO/Horticulture Officer. 

Separate stock piles shall be maiotained for excavated top soil, if any, and the top soil should be 

utilized for green cover/tree plantation. 
Dispensary facilities for first-aid shall be provided at site. 
The District Mining Officer should quarterly monitor compliani:<1 of the stipulated conditions. The 

project proponeoL will extend full cooperation to the District Mining 6Ffice_r bv furnishing the requisite 
data/information/monitoring rep-arts. In case of any violations of stlpulated conditions the Oi~trict 
Mining Officer will report to SElAA. 
The project proponent shall submit six monthly r51X)rts·on th,e status of compliance of the stipulated 
envi ronmental clearance conditions including re ,1 1 ~i ed data (both in hard & ~oft-<;opies) to 

~'('W ~~~J 
~ .. '} Pa_ge 3 of 8 
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27
E.C. for Sand/Morrum Mining from Yamuna :River Bed at Gata N9.-621ma1 §22ma at Vlll.Mandawar•4, Tehsll~Kalrana, 

Dlstrlct-Shamll. U.P .• M/s,P.C- Gupta. jleased Area-.20.34 ha). 

th" SflAA, the Distr ict Officer and the respective Regional Office of the State Pollution Control Board . 

by 1st June and lSt December every year. 
24. A copy of the clearance letter sha II be sent by the proponent to concerned Panchayat, ZilaParisad/ 

Municipal Corporation and Urban L·ocal Body. 
25. Transportation of materials shall be done by covering the truck.$ / tractors with tarpaulin or other 

suitable mechanism to avoid fvgiti"e emissions and spillage of mineral/dust. 
26. Waste water, from temporary habitation campus be l)roper1y collected & treated l:!efore discharging 

into water bodies the treated effluent should conform to the standards pre$cribed by MoEF/CPCB. 
27. Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B. 
28. Special Measures shall be adopted to protect the ne;irby settlements from the impacts of mining 

activities. Maintenance of Village roads through which transportation of minor minerals is to be 
undertaken, shall be carried-out by the project proponent regularly at his own expenses. 

29. Measure for prevention & control of soil erosion and management of silt shall be undertaken. 

Protection of dumps against erosion, if any, shall be carried-out with geo textile matting o, other 
S'uitable material. 

30. Under corporate social responsibility a sum of 5% of the total project cost or total income whichever is 
higher is to be earmarked for tota1 lease period. Its bydget is to be separately maintained. CER 
co,ilponent shall be prepare·d based on need of local habit;int. Income generating ,-,,easures which c;in 
help in upliftment of poor section of society, consistent with the traditional skills of the people shall be 
Identified. The programme can include actiVitiei such as development of fodder farm, fruit bearing 
orchards, free distribution of smokeless Chula etc. 

31. Possibility for adop_ting nearest three villages shall be explored and details of civic amenities such as 
roads, d,rinking water etc proposed to be provided ai the project proponent's expenses shall be 
submitted within 02 months from the date of issuance of Environment Clearance. 

32, Tue f~nd$ earmark11.d for environmeQtal protection measure~ shoold be kept in separate account and 
should not be diverted for other purpose. Year wise expenditure should be reported to the M inistry of 
Environment and fore_sts and i ts Regienal Office located at Luc-know, SEIAA, U.P apd UPPCB. 

33. Action plan with respect to su~gestion/improvement and recommenda\lons made and agreed during 
Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCB and 
SEIAA within 02 months. 

34. Env1ronmental clearance Is subject to obtaining clearance under the Wildlife (Protection) Act, 1972 
from the competent authority, if applicable to this project. 

35. The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the 
observations so made, if turtle nesting is observed, necessary safegua rd measures shall be taken in 
consultation with the State W11dlife Department. For the purpose, awareness.shall be e1eated amongst 
the workers about th.e nesting sites so that such sites, if any, are identified by the workers during 

opcr.itions of the mine for taking required safeguard measures. In lhls regards the safety notified zone 
should be left so that the habita(/nestirig area is undisturbed. 

36. The project proponent shall u,idertake adequate safeguard measures durihg-extractlon of river bed 
material and ensure that due to th Is activity the hydro geological regime of the surrounding area shall 
not be affected. 

37. The project proponent shall obtain necessary prior permission or the competent Authorities for 
withdrawal of requisite quantity of water (surface water and groundwater), required for the project. 

38. Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with 
the -State Pollution Contr.ol Board. It shall be ensured that there is no leakage of oil and grease in the 
river from the vehicles used for transportation. 

39. Vehicular emissions shall be kept under control and regularly moni tored. The vehicles carrying the 
mine.rat shall not be overloaded. 

40. Provision shall be made for the housing or construction labour with in the site with all necessary 
Infrastructure and facilities such as fuel for cooking, mobile toilets, moblfe STP, safe drinking water, 
medleal health care, creche etc. (MoEF circular Dated : 22-09-2008 regarding stipulation of condition 
to improve the living conditions of construction labour atsiJe). 

41- Pers1mnel working in dwty areas should wear protei:tiile fllSPitatory devices and they should also be 
provided with adequate training a~d informati~n. on_~ ,•~ health aspects. Occupational health 

::.;. 
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28. ,. 
£.C. tor Sand/Mor,t1m Mining from Yamuna River Bed at Gata No ... 621ma, 622ma at Vill.Mandawar4, Te.hs1J-K-aitana, 

Oistrict .. Shamli, t.J.P., M/s P.C. Gupta. tLeased Are3- 20.34 ha). 

surveillance program of the workers should be underta~en periodicafly to ot»erve··any contractions 
due to exposure to dust and take corrective meas·ures, if needed. 

42·. A copy of the clearance letter shall be sent by the proponent to concerned ·Panchayat, ZilaParishad/ 
Municipal Corporation, Urban lQC..-I Body and the Local NGO, if any, from whom suggestions/ 
representations, if any, were received while processing the proposal. The dearance letter shall also be 
put on the web~ite of the Compa11y by the propohent. 

43.. The environmental statement for each financial year ending 31st March in Form-V as is. m.andated 16 
be submitted by the projtct proponent to the concerne.d State PollutiQn Control Board as prescribed 
under the Environme.nt (Protection) Rules, 1986, a-s amended subsequently, shall aiso be put on the 
website of th.e company along with the status of compliance of environmental clearance conditions 
and shall also be sent to the Regional Office of the Ministry of Environment and Forests, Lucknow by e­
mail. 

44. The green cover development/tree plantation is to be done in an area equivalent to 20% of the total 
leased area.either on river bank or along road side {Avenue Plan.talion). 

45,. Debris from the river bed will be collected a·nd sto·red at secured place and may be utilized for 
streagthen !he embankment. 

46. Safety measures to be taken for the safety of the people working at tile mine lease area should be 
given, which would also include measure for treatment of bite of poisonous reptile/insect like snake. 

47. Periodlcal and Annual medical checkup of workers as per Mines' Act and .they should be·covered under 
ESras J>er rule. 

Specific Conditions: 
1. Directions/suggestions given du ring public hearing and commitment rtiade by the project proponent 

should be stric1Iy complied. 
2. The project proponent shall obtain the forest clearance and permission of Central and State 

Government as per law unller the provisions 61 Forest {conservatlon) Act, 1980 before the start of 
work. 

3. The mining lease holders shall, afte·r ceasing mining operatlons, un dertake re -grassing the mining 
area and any other area which may have been disturbed due to their mining activities and restore 
the land to a condition Which is fit for growth of fodder, Oora fauna etc. 

4. In compliance to Hon'ble Supre111e Court o,der da ted 13/01/2020 in IA nQ. 158128/2019 and 
'15&129f2019 in Writ petition 01)_ l3029/J985 (MC Mehta Vs GOl.and Qthers) anti-smog guns shall 
be installed to reduce dust during excavation. 

5. If the proposed project is situated fn notlned area of ground water extraction, where creation o f new 
wells for ground water ext raction is not allowed, reQuirement of fresh wa.ter shall be met from 
alternate water sources. other lhan ground water or legally vaffd source and permission from the 
competent authority shall be obtained to use It. 

6. At the time ol operation, proiect proponent will comply With all /he guidelines issued by 
Government o.f lndia/~tate (;Ovt./Oistrict Adminlstration related to Covid-19. 

7. Environment ma-nagement in actordirig to envi ronmental status and impact of the pr.oject. 
8. Selection of plants Forgr.een bel t should be on the basfs of pollution removal index. 
9. No mining activity-should be carried out in-stream chaMel as per SSMMG, 2016. 
10. Pakkamotorable haul road to be maintained by the project proponent. 
11. A separate Environmental Managem~nt Cell with suitable qualified personnel shall be set-up under 

the control or a Senior Execullve, who will report directly to the Head or the Organization. 
12. Permission from the competent authority regarding evacuation route should be taken. 
13. Project proponent should ensure servival of tree saplings. Mortality should be replaced from time to 

time. 
14. Site Pit photographs should be submitted with date, time and point-coordinate within 15 days. 

15. One month monitoring report o r the area for air quality, water quality, Noise level. Besides Oora & 
fatina shovlli be examined twice a week and be submitted within 45 days for• record. 

16. Provision for cylinder to worker$ should be made for ~ooking. 

18. Provide suitable mask to t11e workers. ' 0 

:..; 
1., 

17. THe capacity of trucks/tractor for loading purpose wTII be in ronnes as per Transport Department 

applicable norms ·and' standard fixe·d by the GovernmMl v--..~ 
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29 •, 

E.C. for Sand/Morrum Miiling from Yamuna River Bed at Gata No.-621ma, 622ma at Vill.Mandawar-41 TehsH-Kairana, ~ 
Distrkt~ShamU, U.P.1 M/s p.~. Gupta. (leased Atea~ 20.34 ha). 

19. Approach road ~accha is to be made motarable and tr~e saplings to be planted on both sides of the , 

road. 
20. Indigenous plants should be planted aceording to CPCB guidelines and in consultation with local 

Divisional Forest Officer. 

21. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a 
QCI-NABET accredited consultant , and the District Mines Offic,ir. 

22. Provision for two toilets·and hand pumps should be m'<!de at mining site. 

23. Drinking water for workers would be provided by tankers. 

24. Mining should be· done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1- 2 ft} as per 
sustaina.bfe sand mining management guidelines 2016. 

25. A buffer/safe zone shall be maintained from the habitation as per mining gu_idellnes. 
26. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent and 

the details of the variou$ hea!Js of expenditure to be submmed as per the guidelines provided in t_he 
rec.eh! CER notification No. 22- 65/2017-IA.III dated 01/05/2918. 

27. Health/ Insurance card, Medical daim, regular health check-up camps, facilities shall be provided to 
the reg.ular/temporary/Contractoal or any base workers. Copy o f receipt shall be produced to the 
Directorate of Envir.onment along with the-compliance reporL 

28. Meas.ure for conservation of water through rainwater harvesting and cleaning and maintenance of 
natural surface water bodies of t he nearby areas may be coosider.ed as one of the activity In CER. 

29. The excavated mining material should be carried and transported in such a way t hat no obstruction 

to the free flow o f water takes place. Suitable meas,ure should be taken and details to be provided to 
concern Department . 

30. Width of the haul road shall be more than 6 meter. 
31. Submit annual replenishment report certified by an authorized agency . In case the replenishment is 

lower than the approved rate of production, then the mining activit y / production levels shall be 
decreased/ sto,pped accordingly till the replenishment is completed. 

32.. The project proponent shall ensure that if the project area · falls within the eco-sensitive zone of 

National park/ Sanctuary prior permission of statuary committee o f National board for wild life 
under the provision of Wildlife ( Protec;tion) Act, 1972 shall be obtained before commencement of 

work. 
33, If in future this lease area becomes part of d uster of equal to or more than 05 ha. then additional 

conditions based on the EIA shall be imposed, The lease holder shall mandatorlly follow d uster 
condihons otherwise it w ill amount to violation of E.C. conditions. If the cert ificate related to cluster 
provided by the competent authority is found false or incorrect then punitive actions as per law shall 

be initiated against the authority issuing.the cluster cert ificate. 
3q _ The ~nvironmental clearance wil l be c~terrninus with the mining lease period. 

35. Project-falling with in 10 KM are~ of W ild life Sanctuary is to obtain a clearance from Nallonal Board 
WIid life (NBWt) even if the eco-sensitive zone is not earmarked. 

36. To avoid ponding effect and ad11erse environmental conditions for sand mining in area, progressive 

mining-stiould be done as per sustainable sand mining management guidelines 2016. 
37. Geo coordinates should -be ve.rified by Director, DGM/District Magistrate/Regional Mining 

Officer/NHAI and should be submitted to SEIAA/SE/\C, Secretariat as earliest 
38. In case it has been found that the E.G. obt,,ined by providing incorrect information, submitting that 

the distance between the two adjoining mines is greater lhan 500ml. and area is less than 0Sha,, but 
factually the distance is less than 500 mt and the mine Is localed in cluster of area equal or more 

than OSha, the E.Cissued wm stand revoked. 
39. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a 

QCI-NA8ET accredited consultant, a11d the District. Mines Officer which shall form the basis for 

midterm review cf-e9ndltlons of Envi ronmental Clearance. 
40. The mi~lng work will be open •cast and manual/semi mechanlzed !subject to order of Hon'ble 

NGT/Hon'ble Courts (s)). Heavy machine such as excavatpr, scooper etc. should not be employed for 
mining. purpose. No drilling/blasting should be·inve~l,an tage. 
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30
£.C. for Sand/Morrum Mining ftom Yamuna River Bed at Gata No.•621ma, 622ma atVill.Mandawar-4, Tehsil-Kalrana, 

Oistrict~Shamli, U.P., M/s P.C. Gupta. (leased Area• 20.34 ha}. 

41. It shall be ensured that there shlall be no mlr\ir\g ot any type within 03 m Of 10% of the width which­
ever is less, shall be left on both the banks of precise area to control and avoid erosion of river bank. 
The mining is confined to extraction of sand/morarn from the river b.ank only. 

42. The project proponent·shall undertake adequate safeguard measures during extraction of river bank 
material and ensure that doe to this activity the hydro-geological regime of the surrounding area 
shall not be affected. 

43. The project proponent shall adbere to min1ng in conformity to plan submitted for the mine lease 
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine 
lease i.e. the distance from the bank of river to be left un-worked {Non ·mining area), di~tance from 
the bridges etc. II shall be ensured that no mining shall be carried out during the monsoon season. 

44. The project proponent shall ensure that wherever deployment of labour attracts the M ines Act, the 
provision thereof shall be strictly followed. 

4.S. The project proponent will provide personal protective equipment (PPE) as required, also provid 
adequate training and information on safety and health aspects. Periodical medical examination of 
the workers engaged in the project shall be carried out and records maintained. For the purpose, 
schedule ol health examinatio•n of the workers should be drawn and followed accordingly. 

46. The critical pa(ameters such as PM10, PM2.5, S02 and NOx in the ambient air within the impact 
zone shall be monitored periodkally. Further, quality of discharged water if any shall also be 
monitored [{TOS, DO, pH, Fecal Coliform.and Total Suspended Solids ClSS)l. 

47. Effective safeguard measures, s.uch as regular water sprinkling shali be carried out in critical areas 
prone to air pollution and having high levels of particulate matter such .is loading and unloading 
point and all transfer points. Extensive water sprinkling shall be carried out on haul roads. 

48. It should be ensured that the Ambient Air Quality parameters- conform to the norms prescribed by 
the Central Pollution Contrql Board in this re,iiard. 

49. The extended mining scheme will be submitted by the proponent before expiry of present mining 
plan. 

50. Self environmental audit shall be conducted annually. Every three years third party environmental 
audit shall be carried out. 

51. Four ambient air quality-monitoring stati<l'ns should be established in the core zone as weli as in the 
buffer zone for monitoring PMlO, PM2,5, S02 and NOx. location of the stations should be decided 
based on the meteorological data, topographical f eatures and environmentally and ecologically 
sensitive targets and frequency of monitoring should be undertaken in-consultation with the State 
Pollution Control Board. 

52. Common road ror transpprlation of mineral 1s to be maintained collectively. Total cost will be 
shared/worked out on the basis of lease area among users. 

SS. Proponent will provide adequatesanitary facility 1n the form of mobile toilets to the labours engaged 
tor the project work. 

54. 5olid waste mat.erial viz., gutkhapouchs, plastic bags, glasses etc. to be generated during project 
activitywiil be separately storage in bins and managed as per Solid Waste Manag,ement rules, 

55. Green area/bell to be developed along haulage road in consultation ol Gram Sabha/Panchyat. 
56. Natural/customary paths used by villagers should not be obstructed at any time by the activities 

proposed under the project. 
57. Digital processing of the entire lease area in the district using remote sensing technique should be 

done regularly once In three years for mo,iitoring the change of river course by Directorate of 
Geology and Mining, Govt. of LJttar Pradesh. Th" record of such study to be maintained and report 
be submitted to1\eglonal office of MoEF, SEIAA, U.P. and UPPCB. 

58. A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from whom 
suggestion / representation has been received while processing the proposal. The clearance letter 

shall also be put on the website of the company. 
59. State Pollution Control Board shall display a copy of the clearance letter at the Regional office, 

District Industry Centre and Collector's office/Tehsildar's Office for 30 days. 
60. The project' authorities shall a.dvertise at least in two local newsp~pers widely ~rrculnted, one of 

whtch shall 6e 'in !he vernacular language of the localitY cohcer,ied, ,iii thin 7 days· of the issue of tlle 
clearance letter Informing that lhe projec~ ~~i d enviropmental clear,ince and a copy 
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31

(True Copy)

E,C. for Sand/Mqrrum Mining from Yamuna River Bed at Gata No.-621ma, 622ma at Vill.Mandawar-4, TehsU•Kalqma, 
Olstrict-Shamli, U.P., M/s P.c. Gupg. {Leased Area- 20.34 ha). 

of the clearance letter is available with the State Pollution Control Soard and also at web site of the. 
SEIAA at http://www.~eiaaup.in and a copy of the same shall b.e foiwa rded to the Regional Office of 
the Minisuy located in Lucknow, CP.CB, State PCB. 

61. The MoEF/SEIAA or any other competent authority may alter/modify \he above conditions or 
stipulate any further condition in the interest of environment protection. 

62. Concealing factual data or submission of false/fabricated dat. and fail ure to comply with any of the 
cQndi tions mentioned above may result in withdrawal of this clearance and attract action under the 
provisions of Environment (Protection) Act, 1986. 

63. Any appeal against this environmental clearance shall lie with the National Green Tribunal, If 
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment 
Appellate Authority Act, 1997. 

64. Waste water from potable use be collected and reused for sprinkling. 
65. During the school opening and ,loiing time vehitle movement wlll be restricted, 
66. A width of not less than 50 meter or 10% width of river can be restricte·d for mining activities from 

river bank•. A condition can be im;posed tha.t mining will be done from r iver activities from river ba11k. 
You shall also ensure that the 1>roposed site is not a part of any no-development zone as 

required/pre.scribed/identified under law. In case of violation, this permission shall automatii;ally deem to be 
cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this clearance 
shall automatically deem to b<e cancelled; 

Any appeal against this EC shall I ie with the National Green Tribunal, if preferred, within a period of 
30 days as prescribed under.Section 16 of the National Green Tribunal Act, 2010. 

The above stipulated conditions will be enforced inter-alia, under the pr0-visions of the Water 
(Prevention & Control of Pollution) Act, 1974, the. Air (Prevention & Control of Pollution) Act, 1981, the 
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their 
amendments ·and rules made•there under and also any other order•s passed by the Hon'ble Courts of law 
relating to the subject matter. 

The ptoject proponent wtll have to submit approved plans and proposals incorporating the 
conditions specified in the Environmental Clearance within 03 months of issuance of tllis dearance. The 
SEIAA/MoEF reserves the right to revoke the environmental clearance, if condftlons stipulated are not 
lmflllemented to the satisfaction of SEIAA/MoEF. SEIM may impose additional environmental conditions or 
modify the e•i~ting ones, if neces~ary. , 

This is to request you to take further necessary action in matter as per provisro~s of Gazette 
Notification No. S.O. 1533(E) dated 14/09/2006, as amended and send regulaF ~-'.'' liance rE!p.orts to the 

authority as prescribed In the aforesaid notification. ~~ N . . ~ I.~ 
")\ ·~ 

ij> ----- ~ 
,J\tsh!{ • ri} 

Member Secretary, SEIAA 
Ref. No .......................... ./Parya/SEIAA/5005-4451/2019 Dated: As above 
Copy for Information and necessary action to: 

1. The Princip~I Secretary, Environm~nt, U.P. Govt., Lucknow. 
2. Advisor, IA Division, Ministry of Environment, Forests & Clim.ate Change, Govt. of India, lndrra 

Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi. 
3. Additional Director, Regional Offic~, Ministry of Environment & Forests, (Central Region), 

Kendriya Bhawan, Sth Floor,Se:ctor-H, Aliganj, Lucknow. 
4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vlbhutl 

Khand, Gomti Nagar, Lucknow. 

S. District Magistrate, Shamli, U.P. / 
6. Director, O'epanment of Geology & Mining, U.P. Lucknow. 
7. Copy for Web Master/Guard file 

(Ashlsh riwari) 
Member Secretary, SEIAA 
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

 To ,
Shri  PREM CHAND GUPTA
M/s  PREM CHAND GUPTA AND COMPANY
GATA NO. 621ma, 622ma VILLAGE MANDAWAR-4, TEHSIL KAIRANA, DISTRICT

SHAMMLI ,SHAMLI,247774
SHAMLI

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer (Circle 3)

Enclosed : As above
 (condition of consent):      

Copy to:      Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the
conditions imposed in the certificate.

Chief Environmental Officer (Circle 3)

Ref No. - 144418/UPPCB/Circle3(UPPCBHO)/CTO/air/SHAMLI/2021  Dated :  15/12/2021

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  PREM CHAND GUPTA AND COMPANY

Reference Application No. 14362788  Dated :  15/12/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
PREM CHAND GUPTA AND COMPANY.  under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 14/12/2021 to 31/12/2025 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .

NISHI KUMAR CHAUHAN
Digitally signed by NISHI KUMAR 
CHAUHAN 
Date: 2021.12.15 18:41:03 +05'30'

NISHI KUMAR CHAUHAN
Digitally signed by NISHI KUMAR 
CHAUHAN 
Date: 2021.12.15 18:41:14 +05'30'

ANNEXURE R-6 32UPl'CB 
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U.P. Pollution Control Board

CONDITlONS OF CONSENT

 Dated :  15/12/2021

1. This consent is valid only for the approved production capacity of Mining of Sand/Morrum-814
cubic Meter /day OR 203400 cubic meter/Annum.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 10 KVA DG
SET

DIESEL 01 Sulphur
Dioxide

AS PER E(P)
RULES, 1986

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 01 Sulphur Dioxide AS PER E(P)
RULES, 1986

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

1. This CTO is valid only for Mining of Sand/Morrum-814  cubic Meter /day OR 203400 cubic
meter/Annum.

2. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

3. The industry shall establish Miyawaki forest inside the factory in sufficient area.

4. Industry shall comply with the conditions of CTE issued by the board on 11.12.2021.

5. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

6. In case of D.G. Set operation it will ensure that any type of emission will not be the cause of public
nuisance and environmental deterioration. The Canopy and proper exhaust stack shall maintained
according to resides and human settlement of nearby area.

7. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
17.03.2021.

8. The Board reserves the right to revoke this consent to establish which is being granted to the said
industry at any time in case if the industry is violating any of the conditions of the consent to
establish.

9. In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

10. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

11. Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

12. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

13. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

14. The mining work should be done by the project proponent in such a way that the contour of the
river is not changed.

15. Mining should not be done by the project proponent after sunset or at night.

16. Industry shall be bound to comply the direction issued by Hon'ble Supreme Court, High Court
and NGT time to tome.

17. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. Beside this, the unit will install 5
additional saplings within the campus with protection measures for ensuring their survival.

NISHI KUMAR CHAUHAN
Digitally signed by NISHI KUMAR 
CHAUHAN 
Date: 2021.12.15 18:41:24 +05'30'

Chief Environmental Officer (Circle 3)
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

 To ,
Shri  PREM CHAND GUPTA
M/s PREM CHAND GUPTA AND COMPANY
GATA NO. 621ma, 622ma VILLAGE MANDAWAR-4, TEHSIL KAIRANA, DISTRICT

SHAMMLI ,SHAMLI,247774
SHAMLI

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer (Circle 3)

Enclosed : As above
 (condition of consent):      

Copy to:      Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the
conditions imposed in the certificate.

Chief Environmental Officer (Circle 3)

Ref No. -
144685/UPPCB/Circle3(UPPCBHO)/CTO/water/
SHAMLI/2021

 Dated :  15/12/2021

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  PREM CHAND GUPTA AND COMPANY

Reference Application No :14392754 Dated :15/12/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. PREM CHAND GUPTA
AND COMPANY is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 14/12/2021 to 31/12/2025 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

NISHI KUMAR CHAUHAN
Digitally signed by NISHI KUMAR 
CHAUHAN 
Date: 2021.12.15 18:41:51 +05'30'

NISHI KUMAR CHAUHAN
Digitally signed by NISHI KUMAR 
CHAUHAN 
Date: 2021.12.15 18:41:59 +05'30'
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.PREM CHAND GUPTA AND COMPANY  vide

CONDITIONS OF CONSENT

Consent Order No. 14392754/ Water  Dated :  15/12/2021

1. This consent is valid only for the approved production capacity of Mining of Sand/Morrum-814
cubic Meter /day OR 203400 cubic meter/Annum..

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 2 KLD Septic Tank

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

1 Quantity of Discharge 2 KLD

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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1. This CTO is valid only for Mining of Sand/Morrum-814  cubic Meter /day OR 203400 cubic
meter/Annum.

2. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

3. The industry shall establish Miyawaki forest inside the factory in sufficient area.

4. Industry shall comply with the conditions of CTE issued by the board on 11.12.2021.

5. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

6. In case of D.G. Set operation it will ensure that any type of emission will not be the cause of public
nuisance and environmental deterioration. The Canopy and proper exhaust stack shall maintained
according to resides and human settlement of nearby area.

7. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
17.03.2021.

8. The ground water shall be abstracted after obtaining NOC from the SGWA and submit the copy to
the Board within 3 months.

9. The Board reserves the right to revoke this consent to establish which is being granted to the said
industry at any time in case if the industry is violating any of the conditions of the consent to
establish.

10. In case of violation of above mentioned conditions or any public complaint the CTE shall be
withdrawn in accordance with law.

11. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

12. Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

13. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

14. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

15. Industry shall not use more than 2 KLD water per day for domestic purpose and 4 KLD for dust
suppression. Water shall not be used in any manufacturing process in the industry.

16. The mining work should be done by the project proponent in such a way that the contour of the
river is not changed.

17. Mining should not be done by the project proponent after sunset or at night.

18. Industry shall be bound to comply the direction issued by Hon'ble Supreme Court, High Court
and NGT time to tome.

19. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. Beside this, the unit will install 5
additional saplings within the campus with protection measures for ensuring their survival.
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Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer (Circle 3)

NISHI KUMAR CHAUHAN
Digitally signed by NISHI KUMAR 
CHAUHAN 
Date: 2021.12.15 18:42:11 +05'30'
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In the matter of Farukh Chouhan versus UPSEIAA, OA No. 528 of 2024

<imvinay0079@gmail.com>

to dclaw160, priyanka, ankit.scngtup

Vinay Kumar Singh

Please find copy of Reply attached below on behalf of Respondent No.6 as advance proof of service 

Regards

  VINAY KUMAR SINGH
(ADVOCATE FOR RESPONDENT NO.6)
OFFICE:-D-206, 2ND FLOOR, LAJPAT NAGAR I,
NEW DELHI-110024 MOB: -97714 72678  

One attachment •  Scanned by Gmail

Reply_on behalf o…

Reply Reply all Forward
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